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.« B S.Dutta, appsaring for the applicant
states that thegQ?aée soma developuent in tha%

matter. He requssts for one weaktime, *5
List on 11=7-2001 for admissione “ ?%
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Heard }.earn?d counsel for the
parties, oo
Application is damitted@ Ca’l
Issue notice to show

for recordse ';
cause as to why the interim prayer
shall not be granted as prayed for,;'f’-«-
Returnable by 4 weekse. Mr.A.Deb Roy

Sr.CeG+5+Ce accepts notice m@ on .

behalf of the respondentse List on}jx

10.8.01 for drdéersion. Meanwhile,
status quo as on to=day shall be G
maintainede | |
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CENLRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

original Application No.236 of 2001 and 237 of 2001l.
Date of Order: This the 14th Day of September 2001.

HON' BLE MReJUSTICE DeNeCHOWDHURY ,VICELCHAIRMAN

1. Shri Manik Ch.Nag

Guwahati=21.

(In O+AeN0O,236 of 2001)
son of Late Motilal Nag :

Insurance Inspector(Legal)

Employees State Insurance Corporation

Regional Office

North Eastern Region

cee eee Applicant

By Advocate Mr.S.butta, K.K.Dey

.

2.

3.

4e

Se

2¢

.

i le

‘Ms.M;iChoudhury,

Union of India .
Represented by the Secretary-
Department of Labour
Parliament Secretariat

New Lelhi.

Employees State Insurance
Corporation,
represented by the Director

Regional Office,

North Eagtern Region,
Guwahati~21le

The Regional Director,
Employees, State Insurance
Corporation,

Regional Office,

North Eastern Region,
Guwahati-21

. The Assistant Director

Employees,State insurance Corporation
Regional Office,

North Eastern Region

Guwahati-21.

Sri A.Haque (By Advocate Mr.A.Deb Roy
Inspector, Legal Office SreCeGeS.Co)

Employees'State Insurance Corporation
Tinsukia. ... Reapondent.g.

Smti.Bulu Nag. '

sife of Sri Manik Ch.Nag (In O«A«N0.237 of 2001)
superintendent

Employees State Insurance Corporation

Regional Office
North E£astern Region

Guwahati-21, ces ees Applicant

By Advocate Mr.S.Dutta, K.K.Dey, Mre.M.Choudhury

-vs-

contdp=
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1o The Union of India

"' Represented by the Secretary
Department of Labour
parliament Secretariat

New Delhi

'2} Employees State Insurance CQrporation.
M Represented by the Director

4 Regional Office,
North Eastern Region. Guwahati=21.

The Regional Director

Bmployees®State Insurance COrporation
Regional Office

' North Eastern Region

7 Guwahati=-21

4o The Assistant Director,

Employeas’ State Insurance Corporation.
Regional Oifice,

North Eastern Region,

Guwahati=-21.

sri J°Boro, Manager, Gr.II
Local Office
Employees State Insurance ¢orporation

v ah | Tigsukia | Regpondentsg.,
' By Advocate Mr.B.C.Pathak, Addl.CeGeS3:Ce,

e
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Both the applications were taken up, for considera-

ether since
ggn same facts and the same qnastion of law‘dzf involved.

! "\ ?' . qf * @
."!'he applicam: in 003\-80.237 of 2001 ig thewife of the
Jn

'.applicant in O«Ae¢N0,236 of 2001, By order No.43-&.22/15/2000-
‘Estt. dated 7.642001 both the applicants were t:ansferred
“frem Guwahati to Tinsukia. The applicant in 00“0No.236/2001
was transferred ffom the post of Insurance Inspector (Legal)
Regional Office, Guwahatl to the post of Insurnace Inspector,
Tinsukia Division,Tinsukia. and the Applicant in O‘A‘NOo

1237 of 2001 was transferred from the post of Superintendent.
§egiqn§l Office, Guwanati to the post of Manager, Grade~II

 Tinsukia Division, Tinsukia. The common grievance of the

contd/-B
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applicants those vere focussed on the effect of the grder
of tranéfer in the educational career of the two daughters
and one ninor son of the applicanté.-;hose étudying in
Guwahati. It has been contended by‘Mr;M.Chand# that they
were transferred in'the middle of the Academic SeSsion.that

would disrupt the educational career of their dhlldfen. It

. was stated that the Acadmic Session of the eldest daughter

would be over by April /May, 2002, second daughter ‘and minor

son dould be over by April, 2002.

I have heard Mr.M.Chanda learned counsel on behalf

of Mr.K.KeDey learned counsel appearing on behalf.of both
the applicants at length and also Mr.A.Deb Roy, Sr.CeG.S.C.
and Mr.B.C,Pathak, Addl.CeGeS5.Co appearing on behalf of
the Respondents in both the applications. Apparently
though no infraction of any statutory provision is discer=-

n;ble'frdm the order nonetheless the transfer-of both the

persons at a time undoubedly would cause dislocation in

the education of their children. In the circumstances I

am of the view that the ends of justice will be met if

,difection is issued to the regpondents to consider the

case the case of the applicant Smt. Bulu Nag in OeAeNoo

f237 of 2001 for retainlng her at Guwahati for keaping the

-ig‘

order of transfer in abeyanca till completion- of the final
examamination of the Children. It is however. made clear
that the applicant in O+AeNo,236 of 2001 Shri M.C.Nag

shall however, have to join in the new place of posting

at thé earliest subject to the availability of the
’ {

jpiniﬁg time,

contd/=4
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The application thus stands disposed of. .

There shall however be no order as to costs.
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IN THE cm«TRAuL‘mINISTRATIVE TRIBUNAL: GUWAHATI BENCH:

GUWAHATI

~ Title of the Case: 0.A. Q'?),é Or 2001

Manik Chandra Nag.
.«. Applicant
~Vs~
Union of India & ors.

++. Respondents,

I N D E X

sl .No. Annexure Particulars of documents Page No.

1. 1 Order No. 43-a.22/15/ 1% L8

2000-Estt .dated 7.6.01.

2. 2 Order No.43-A.22/15/ 18] and 22
2000-~Estt.dated 7.6.01.

3. 3 Certificate dated 2) .
26.5.01 of
Dr.T.K. Choudhury.

4, 4 Repre sentation 22 ord 23

dated 8 06 .01,
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GUWAHATI BENCH : GUWAHAT I.

Oelo OF 2001

- BETWEEN - .
Sri Manik ch. Nag
son of Late Motilal Nag
Insurance Inspector(Legal)
Employees State Insurance
Corporation,
Regiomal office,
North Eastern Reglon,
Guwghati-~ 21.

eee APPLICANT.

- Versusg =

l. The Union of India
represented by the Secretary
Department of Labour,
Parliament_secrétariat,

‘New Delhi.

2. Employees State Insurance
Corporation,
represented by the Director,

Regional office,

contd.e.



North Eastern Region, -

Guwah,ati - 210

3. The Reglonal Birector,
’EmployaeS' State Insurance
Corporation,
Regional office,
North Eastern Region,

Guwahati- 21.

4; The Assistant Director
Employees’ Staté Insurance
Corporation,

Regional office,
North Eastern Region,

Guwahati - 21.

5. sri A. Haque,
Inspector Inspector,'
Legal Office, A
Employees' State Insurance
'corporation,
Tinsukia.

»s s« RESPONDENTS.

Details of Application :

l.

Particulars of the order against which the

application made :

contd. .




Office order No. 46 of 2001 issued under
Memo No. 43-A.22/15/2000-Estt. dated 7.6.2601 by the
assistant Director for Regional Director, Employees®
State Insurance Corporation, Regional office, North

Eastern Region, Guwahati-21 transferring the 'applicant

from the post of Ingurance Inspector (lLegal) Regional
office, Guwahati to the post of Insurance Inspector,

Tinsukia Division, Tinsukia.

2. Jurisdiction of the Tribunal :

The applicant declares that the subject matter
of this application praying to set aside the order dated
7.6.2001 is within the jurisdiction of this Hon'ble

Tribunal,

3. Limitation :

The applicant further declares that the
grievance in respect of which the application has
been made has arisen by reason of transfer of the
applicant as such this application is within the limi-
tation prescribed in section 21 of the Administrative

Trikunal Act, 1985.

4, Facts of the case :

a) That the applicant is a citizen of India

CCI)' td. .
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having his permanent residence at Guwahati.

Bk b) ':bhat the applicant joined in the rfaspondentt
empioyees' State Insurance Corporation on 10.1.69 as
Lower Division Clerk. Thefeafter he was duly promoted
to the next higher pos£ and he served in the various
capacities in several places such as Shillong, TezZpur
etc. The applicant was ultimately promoted to the

post of Im&pe Insurance Irv;spectorr(Legal} in the year
1994 at Guwahati which he is still holding, The appli-
cant's_?vife Smt B.Nag is also servivng in the respondent
Employees' State Ingurance Corporation as Superintendént
in the Regional Oiffice at Guwahati. The applicant is

due‘ to retire in the year 2007.

¢) That the applicant is having 3 children
i.e. 2 daughters and one son.The applicant’s eldest
d_aughter smti Moumita Nag is studying M.B. in the
Caulati UniVersity. Her session for in the final year
stated from April, 2001 and shall be continued tili ’

May, June, 200?/His second daughter smt:. Sumita Nag

is studying B.Com. in the Gauhati Commerce College and

her session for final year B.Com started in the year
March, 2001 and shall be continued till April, 2002.

sri sajal Nag the son of the applicant is studying in

© Class-IX ifi the Central School at Noonmati, Guwahati and _

contdes.



the seésions started inthe year March, 2001.and shall
be continued till April, 2002.
—
- d) That the respondent No. 4 for the res-
pondent No. 3 vide impugned office order No. 46 of
2001 issued under memo No. 43-A.22/15/2000-Estt. dated

7.6.2001'transferred the applicant from the post_of

Insurance Inspector(Leg al), Regional office, Guwahati

td ﬁhe post of Insurance Inspector, Tinsukia Division,
Tinsukia, The applicant beg to state that by the

same order his wife Smti. B. Nag has ®lso been trans-
ferred from the post of Superintendent, Regional office,

Guwahati to the post. of Manager, Grade-II, ILocal

. office, Tinsukia. It was directed in the said impugned

order dated 7.6.2001 that the applicant will be
reliéved from Reg;onal offiée, Guwahati on 29.6 .2001
and thereafter should proceed to Tinsukia and take over
charge of Insurance Inspector, Tinsukia Division,

from shri A. Haque, the respondent No. 5 Insurance

_ Inspector after availing normal joining time.

A copy of the said impugned order dated

7.6.2001 is annexed hereto and marked as Annexure-l.

e) That the applicant beg to state that

"he is suffering from Osteocarthorities and not ina p

contdee
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position to walk properly. He needs constant advice by
a competant doctor. Thecioctér has advised that his
?ecOVery from the illnessis not satisfactory. The
applicant is presently on medical leave f£rom 26.4.2001.
‘The applicant further beg to state that the aféresaid
impugned order of his transfer has been passed wil le

he is on leave.

copy of the Doctor's Certificate is enclosed

hereto and marked as AnneXire-2.

f) That the applicant beg to state that on
the same day the respondent No. 4 for respondent No. 3
vide office order No. 47 of 2001 issued under memo
No. 43-A.22/15/2000-Estt. dated 7.6,2001 directed
that in partial modification of this office order No.
46 of 2001 dated 7.6.2001 the applicant will be relieved
from his present duties of Regional office, Guwahati

immediately instead of 29.6.2001.}

A copy of the aforesaid dated 7.6.2001 is

annexed'hereto and marked as Annexure-3.

g) That the applicant beg to statathat
the aforesaid order of his transfer case as bolt

from the blue. He is ill and under the treatment of

Contd )
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his doctor at Guwahati for'which he has to go for
medical leave presently: The applicant's 2 grown up
daﬁghters add.one minor son is studying at Guwahati.
They needs his help and care. The applicant is not

in a position to go to a far place from Guwahati. The
acdemic session of his eldest daughter will get»over
by June, 2002 and of his second daughterjand minor

son will be over by April, 2002 and it will be quite

difficult for the applicant to leave the station before

the acedemic segsions are cover.

h) That the applicant beg to state that
there are many officers junior to him in the respcndent
corporatién including one Sri Rajen Deka, Insurance
Inspector who is wbrking since 1993 at Regional office,
Guwahati i.e. working since longer period than the
applicant have not been transferred and he has been

allowed to work at Guwahati.

i) That the applicant will be subjected to
irreparable loss and injury if he Bas to go for work
- at Tinsukia in view of the impugned order dated'

7.6.2001.

j) That the applieant beg to state that he

submitted his representation dated 8.6.2001 before the

. contd.Qoo
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Regiénal Director, E.8.1., Corporation, Bamunimaidan,
Guwahati~21, stating that he is suffering from Osteo-
artharitis of his left knee and also his daughters
and son who are studying and their academic session
will be over by May-June, 2002 and till such time his

transfer may be kept in abeyance.

Copy of the representation is annexed hereto

and marked as Annexure-4.

k) That the applicant beg to state that he
has not yet taken over tharge of Ingurance Inspector,
Tinsukia Division, ®insukia as such the respondent
~No. 5 could not join the post presently held by the

petitioner in the Regional office at Guwahati.

5« Grounds for relief with legal pfovis ions

a) That the impugned order dated 7.6.2001
is arbitrarg, illegal and malafide iﬁasmuch-as the
respondent No. 3 and 4 knowing fully well about the
iliness of the applicant tranéferred him to Tinsukia
where he will not be able to get proper medical faci-
lities and as such the same is liable to be set aside

and quashed.

b) That the impugned order dated 7.6.2001 is

contd..
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arbitrary, iliegal and malafide inasmuch as the same
has been passed in total non;appliCation oﬁmind; hastly,
on the verge of his retirement and without zffording any
time to make representation snd as such the same is

liable to be set aside and quashed.

¢) That the impugned order dated 7.6.2001
is illegal and without jurisdiction inasmuch as the
same has been passed in the midst of academic session
creating much problem to the concerned employee and as

such-the same is liable to be set aside and quashed.

d) That the impugned order dated 7.6.2001
is arbitrary am discriminatory inasmuch as the junior
" incumbents of the sa:e rank working for longer period
in the same office thén that of the applicant has not
been transferred and as such the sae is liable to be

set aside and quashed.

e) That in any view of the matter the impugned
order dated 7.6.2001 is liable to bgset aside and

guashed.

6. Details of remedies exhausted :

The applicant states that he filed

representation dated 8.6.2001 before the Regional

Cmtdo .



‘Directbr'Employees' State Insurance Corporation,
Guwahéti- 21 but no order has been passed yet. The
The applicant beg to state that he apprehends that
the authority will not pass any favourable or er to

hime

7. Matter not previously filed or pending before any

other Central Administrative Tribunal :

The applicant declares that the matter .
regarding which the applicationhas been made is not
pending before any court of law or any other authority

or any other Bench & the Tribunal,

8. Relief sogght for :

In view of the facts mentioned in para 4

above, the applicaﬁt prays for the following relief(s):-

a) To set aside and quash the ‘impugned
office.order No. 46 of 2001 issued under Memo No. 43.-A.
22/15/2000-Estt .dated 7.6.2001 by the Assistant Director
" for Regional Director, Employees' state Insurance InSRER
€orporation, Regional office, North Eastern Region,
Guwahati.21 transferring the appiicant from the post
of Ingurance Inspector. (Legal) Regional cffice, Guwahati
to the post of Insuranée InSpectork-Tinsukia Division,

Tinsukia.

cantd, ..,
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b) cost of the application,

¢) Any other approprige relief or relief that

the Hon'ble Tribunal may deemfit and proper.

'9. Interim order prayed for

The applicant prays that pending disposal
- of thsbs- application this Hon'ble Tribunal may be pleased

to—stay the 6paration of the impugned office order
No. 46 of 2001 issued under Memo No. 43-A.22/15/2000
-Estt. dated 7.6.42001 by the Assistant Director for
Regional Director, Employees' State Inst;rance Corporation,
Regidnal office, I\br.jth Eastern Region, Guwahati- 21
ttansferring the applicant from the post of Insurance
Inspector (Legal) Regionél of fice, Guwahati to the post

of Insurance Inspector, 'Ifinsukia Division, Tinsukia.

10, That the application is filed through Advocate

A

Sri S. Dutta and KoKa Dey-

11, Particulars of the Indla Postal order :-

i) Number of India Postal : (& J923 81
Ordere.
'ii) Name of the issuing s 4‘5,2001'
post of fice.
1ii) Date of issue of : ‘:f 5 3 vt -

postal order.

contd,..,
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. iv) Post office at which :

payable.

12. %% List of Annexures :

Annexures- 1 to 4.

VERIPFPICATION

I, Manik Chandra Nag son of Late Motilal Nag
aged about 54 yeérs.resident of Bamunimaidan, P.S. .
‘Chandmari,District- Kamrup, Assam do hereby declare
and verify.that I am the applicant in the instant
application and the statements made in paragraphs
1, 2, 3subparagraphgx (a)(b) (c)(e)(g) (i)(j) ana (k)
of paragraphs 4, 5 and 7 to 9 of the application are |
true‘to my knowledge and those made in sub-paragraphs
(@) (£) and (h) of paraéraphs 4, 10 and 11 are true
to my information derived therefroﬁ which I believed
to be true and I sign this vefification on this the

© 12— th day of jumit— 22001 at Guwahati

" Mowife phonelro- M7
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ANNEXURE - 14

EMPLOYEES' STATE INSURANCE CORPORATION

'REGIONAL OFFICE: NORTH EASTER REGION -

GUWAHATI-21.

NO+43-2.22/15/2000-Estt .

Dated & 7.6.2001.

OFFICE ORDER NO. 46 of 2001

The Regional Director has ordered the postinge/

transfers in respect of the following officials in

the interest of public service.

Sl.No. Name official
& Designation

Present place Pgs;;ng{trgggfers~

of posting

Now ordered

l. sri P.K.S2rmah,

Offg.Mgr.Gr.II

2. Sri M.E. Nag'

N

3. Mrs. B.Nag,

Supdt.

———.

4. Sri JoBorO'

Mgr.Gr.II.

- Local Office,

- Bongaigaon.

Manager Gr.II(Offqg)
Local Office,

Shillonge.

Regional office Insurance Inspector

Guwahat i.

Tinsukia Division,

- Tinsukia.

Regional office,Manager Gr.II,

Iocal office,

Tinsukis.

local Office,

O’

Tinsukia.

N
Insurance Inépector
REk.Re(LR) Bft.Br.,
Regi obal office,

GuWaha ti,

contd.. .



5. Sri A. Haque,

I.1I.

6. SriD. sinha,

I.I.(R)

7. Sri P.Goswami,

Offg. Mgr.II.

14 -

' Tinsukia Division,

Tinsukia.

Regiocnal office,

Local Office,

Silchar.

8., Sri T.C. Das Sastri, lLocal office,

Mgr. Gr.II.

9. sri- I.Ali sheikh,

T.I./Supdt.

10. Sri P.K.Sarma,

Upc-Cashier.

11. Sri PJ.D. Patgiri

uDc.

12. Sri J.R.Mahanta,

,

shillong.

Regional office,

Guwahati.

iocal Office,

Dhubri.

Regional office,

GUWah a ti .

Regiocnal o ffice,

Guwah at ie

Insurance Inspector
(Legal), Regional

Office, Guwghati.

Manager Gr.II,Tocal

Office, silchar.

Insurance Dnspector
(Recovery),

Regicnal office,

‘Guwahati.

Superintendent (Adm)
Regional office,

Guwahati «

Manager Gr.II,Iocal

Office, Bonhgaigaon.

U.C.A.=Cashier,
Régiocnal office,

Guwahatie

U..D.C.-Cashier, Iioca'I

Office, Dhubri.

U.D.C. ,Regional »

Office, CGuwahati.

Sri I.Ali shekkh, I.I/supdt. who is looking after

contde.
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the works of Iocal office, Chandrapur will be relieved
on the day when Sri C.K. Bora Manager Take-over

charge of Manager Gr.II, Local office, Chandrapur.

On being relleved by'Sri Bora, Sri I.Ali
sheikh should proceed to Bongaigaon and take-over
charge of Manager Gr.I1I,Iocal office, Bongaigaon

immediately from sri P.K. Sarmah, Manager.

On being relieved by sri I.Ali sheikh, Sri
P.K.Sarmah shouléd proceed tgShillong and take-over
charge of Mgnager Gr.II, 1.0, shillong from Sri T.C.Das

Sastri after availing normal joining time.

On being relieved by sri P.K.Sarméh, Sri T.C.
Das Sastri should come to Guwahati and report for duty
as Superintendent (Adm.) at Regional office, Guwahati

after availing normal joining time. o \;

Sri D. Sinha, Insurance inspectof(R), RaOe
Guwéhati will be relieved from his present duties of
R.O. Guwahati on 29.6.2001 (aN) and thereafter should
-proceed to Silchar and take-over ¢harge of local office,
Silchar as Manager Gr.II from Sri P.Goswami, Mgr.,L.O.

Silchar after availing normal joining time.

Oon beingxrelieved by Sri Sinha, sri P.Goswami

CQntdo .
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should come to Guwahati and report for duty as
Irisu rance Inspector (Regovery), Regional of fice,

Guwahati immediately.

sri M.C.Nag, I.I(Legal) (On leave) will be
relieved from Regional office, Guwahati oOf 29.6.2001- ‘
(aN) and thereafter should proceed to Tinsukia and
take-over charge of Insurance Inspeétor, Tinsukia
Division from shri A. Haque, I.I after availing normal

joining time.

On being relieved by Sri Nag, Sri A. Haque, I.i.
Tinsukia should come to Guwahati and take-over charge
of Insurance Inspector(lLegal), R.0O,, Guwdhati immediately

after availing nomal joining time.

Mrs. g.Nag, Supdt. will be relieved from her

present duties of R.O. on 29.6.2001(AN) and thereafter ,

she should proceed to Tinsukia and take-over charge
of Manager Gr.II, L.OC. Tinsukia from‘Sri Je Boro,'Mgr.

after availing normal joining time.

On being relieved by Mrs. Nag, sri J.Boro,
should come to Guwahati and should report for duty as
Insurance Inspector (ILR) Bft. Br.at R.O., Guwahati

immediately after availing nommal joining time.

COnt see
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Sri P.D. Patgi-;:i, UDC, R.0O. Guwahati will
be relieved from his present duties of R.O. Guwahaﬁi '
on 29.6.2001 (AN) and should join/take-over charge
of U.D.Ce=~Cashier, L.0. Dhubri immediately after

availing normal joining time.

- On being relieved by Sri P.D. Patgiri, sri
P,K.Sarmn,UDC—cashier should come to Guwahati and
join/take-over charge of UDC-Cashier, R.0O. Guwahati

from sri J.R.Mahantz after availing normal joining time.

On being relieved by Sri P.X. Sarma, Sri -
J«R. Mahanta, UDC- Cashier should report for duty as
Us.D.Ce at RaO. Guwahati on the same forenoon/ afternoon.

Transfer/posting of sri I. Ali sheikh and sri

P. Goswami have been made on their own request and cbst.

. They will draw their present pay and cother

allowances as admissible in the new place of posting.

TA/DA and joining time etc. will be entitled
to the official at sl.No.l1,2,3,4,5,6,8,10,11. No TA/DA
joining time etc. will be entitled to the official at
Sl.No. 7 & 9 as the postings/transfers have been ordered
onthelr own request. No. TA/DA/Joining time etc. will be

entitled to the official at S1.No.l2 as the posting has

contd. .
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has been ordéred in the same office/station.‘

Necessary charge/joining report may be sent

&n due course,

' sd/-
( KaC.GHOSH )
ASSISTANT DIRECTOR
FOR REGIONAL DIRECTOR.
To .
1. Officials concerned.
2. The Dy.Director(F), ESIC,R.0.Guwahati.
i 3. The Dy.Director(R), ESIC,R.C.Guwahati.
4. All Iocal office Managers,NE Regiop.
5. Cash Br. R.O.Guwahati.
6. All Branches, R.O.Guwahati- Bft.Br.
8. Office order Registar.
10. Personal file concerned.

1l. Hindi Cell, RoOoleahatio

. erAW/qp—'
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ANNEXURE = 24
: 'EMPLOYEES'. STATE INSURANCE CORPORATION
REGIONAL OFFICE: NORTH EASTER REGION
GUWAHATI-21.
.No. 43.A. ZZ/IS/ZOOO-ESttO pDated: 7.6.2001.

OFFICE ORDER NO. 47 OF 2001.

In partial modification of this office order
No. 46 of 2001 dated 7.6.2001, the following officials
will be relieved from their present duties of Regional
office, Guwahati immediately instead of 29.6.2001 (AN).

1. Sri D. Sinha, IJI(R)
2. 3ri M.C.Nag, i.I(On leave)
3. Mrs. B. Nag, Supdt.

‘4o Sri P.D. Paygiri, UDeCo

Others conditions will remain unchanged.

S4/= 7.6.2001.
(K.C. GHOSH)
ASSISTANT DIRECTOR

FOR REGIONAL DIRECTORa

- e e o o .

0N Qaees
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To

1. Officials Concerned.

" 2. The Dy. Director (F), R.O. Guwahati. |

3. The Dy.Director .(R), ESIC, R.O.
Guwahati .

4, All Ipcal Office Managers,
N.E. Region.

5. cash Br. R.O. Guwahati.

6. All Brahches, R.O. Guwahati.

7. Office order Register;

— 8. Personal file concemed.
9. Hindi Cell; ReO.

Guwahati.

sd/-
ASSISTANT DIRECTOR

FOR REGIONAL DFRECTOR.

cevhb
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ANNEXURE- 3.
pr.T.K. Choudhury, MBBS, | CHAMBER $
Regd. No.5675 (AMC) ‘ BAMUNI MAIDAN, GHY-21.

Date.....‘

TO WHOM IT MAY CONCERN

Certified that sri M.C.Nag is undergoing -
t;eatmént for Osteoarthrities of the Knee Jts.since
26.4.2001. He was advised'rest from 26.4.2001 to
A25.5.2001. Ns his recovery from the illness is not

satisfactory, he is advised further rest for'3(three)

wks ®.€.f. 26.5.2001.

84/~ 26.5.2001.
Dr.T.X. Chogdhury,
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ANNEXURE- 4.

to
The lR‘egion,al Director,
E.S.1. Corporation,
Bamimimaida.n, '

Guwahati- 21. - ’

SUB:- Transfer of self from Guwahati to Tinsukia
vide Regionalv office order No. 46 of 2001

dated 7.6.2001.

sir,
with reference tqthe subject cited above
I beg to state that I am not in a position tgprocesed to

Tinsukia at present due to the followng reasons s=-

(1) That Sir, I am now ”suffering from osteo .arythaitis
of the left knee joint and I am on leav'e on
medical ground w.e.f. 26.4.2001. The doctor
has advised me to take complet e bed rest upto

15.6.2001 for recovery of my ailments.

' (2) That Sir, my children are now reading at Guwahat jm
Ny eldestt daughter' Miss Moumita Nag is a student
of Guwghati Univérsity whox will appear M.A.

Finél examination during April, 2002 to May, ,'

. 2002. My youngest daughter Miss Sumita Nag

contd...,




is a student of Guwahati comme rce College

who will appear B-Com final examination in the
"month of April, 2001. My son ghri Sandeep Nag:
' is a student of Class-IX is reading in Central
School who wili appear final examination in

the month of March, 2002.

In view of the posit ion stated above I
am to request you kindly to consider my case sympathe-
tically and cencell the transfer order till the acca-
demic sessipﬁ of my children is over and till recovery

of my desease.

Dates: 8.6.2001. yours faithfully,
Sd/= 8.6.2001
(M.C. NAG)

I.I.LEGAL.

LI Y ]
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In the matter of 3

Written Statements submitted by

the regpondents ,

The written statements of the respondents are

as follows s~

1. That with regard to para 1, the respondents
beg to office order No. 46 of 2001 and 47 of 2001 issued

transferring the applicant from Guwehati to Pinsukia Division

in the interest of public service.

Liability of transfer is one of the condition
of servicee The petitioner Jjoined the E+Sel. Corporation

knoﬁing fully well that the post is a transferable post.

Therefore, the petitioner have no right to claim thet he

may not be transferred as interest of theﬂ office is greater
than the personal interest of officers/pfficiah The -
petitioner has been rélieve_d from the duties of Regional‘

Office, Guuahati on 8.6.2001 (F ) as per office order Wo A7

of 2001 ( partial modification of order No. 46 of 2001



. ..2” .
dated To6+ 2001 Jivide office order No. 48 of 2001 dated
8.6.2001, |

Copy of office order Noe 46 of 2001 ang 47 of
2001 dated 7.6.2001 and order No«48 of 2001 dated 8.5.2001

and appoiniment order enclosed as Annexure - Ry and Rp °

2. That with regard to para 3 and 3, the respondents

beg to offer no comments.

D That with regard to para 4 .a, the respondents
beg to state that as per declaration dated 20.5.1970 of
permanent Home Town by &ri Nag is P.O. Hojak, Gobindapally,

Nagaon but not at Guwahati as mention by the applicant.

4o That with regard to para 4.(bJ, the respondents
beg to state that till the date of retirement, all the

conditions of service are applicable to a Government servant .

Mrs. B Nag has also been transferred to
Tinsukia in the interest of Public service wide Office Order
No. 46 of 2001 angd 47 of 2001 dated 7+6.2001 and relieved
from the duties of Regional Office, Guwzhati on 8.6.2001 (W)
vide Office order No. 48 of 2001 dated 8+6+2001 o ( GCopies
of orders already emclosed J.

Further, there is no such Govt./Depariment
Instruction that both husband and wife serving in the same
organisation can not be transferred. Rather, both husband
and wife can be posted in same station as far as practiciable
vide the Govie of India O.M. No. 28034/2/97 BH(A) dated
1246.96. Keeping the instruction in view, both of them

have been transferred to the same stztion.
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5 . That with regard to para 4(c ), the respondents
beg to state that there is no order/ihsﬁiuctiqn from the
Govte. of India that the employee cannot be transferred in
the middle of academic session of the employee's childven .
6o That with regard to para 4(d), the respondents
beg to state that the applicant and his wife Mrss B. Neg
bave been irensferred to Tinsukia in the interest of Public
service vide Office order Wo. 46 of 2001 ang 47 of 2001
dated 7462001 and as per office order No. 47 of 2001, they
have already been relieved from their duties of Regionall

Office, Guwahati on 8.56.2001(FN ) vide Office Order No. 48

of 2001 dated 8.6.2001. ( Copies of order already enclosed ).

Te That with regard to para 4(e ); the respondents

beg to state there is no such Govt/Department instruction/
rule that the order of transfer cannot be passed while the
eoncerned employee is on leave.

8. That with regard to para 4(f), the respondents

beg to state that altbough in the office order No.46 of 2001
dated 7.6.2001 it was mentioned that the applicant will bve
relieved from his present duties of Regional Office, Guwahati
on 29.6¢2001, keeping in view of the interest of the office,

the same has been modified vide Office Order No. 47 of 2001

| Gated 7642001 that the applicant will be relieved from duties

of Regional Office, Guwahati on 8.6.2001 (FN J.

9. That with regard to para 4(g ), the respondents

beg to state that as the transferred of the applicant has

ibeen ordered in the interest of public service, therefore,

1his transfer case is not boli from the blue as he knows thet
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that the job is transferrable, any where in Indie.
Farther, there is no bar to educate the children

at Guwahati 1f they are posted even at Pinsukia.

10. That with regzrd to pera 4(hJ), the respondents
beg to state that as the liability of transfer is one of

the conditéuns of service and the applicent has been trans~
ferred in the interest of public service, the applicant can
not eclaim that senior employee cannot be transferred. There
is no such Govi./Department rule/instruction that Senior
person can be allowed to work in the same stetion transferring
the junicre The authority is empower to transfer any one
vhon the authority feels that the service of the officer

is more beneficial for ithe orgenisatione.

1. | That with regard to pera 4(E), the respondenis
beg to state that since the applicent has been transferred
in the intérest of public service and liability of transfer
ig also a condition of service, there is no question of
irreperable loss and injury arise due to the trensfer of the
applicent. There is algo a provision thet employee can take
leave as per rule for medical treatment during end after

transfer as and when reduire for the same.

12 That with regard to para § 4(j ), the respondents
beg to state that the application dated 8.€.2001 submitied
by the applicant has been consldered carefully amnd has been
intimated to the applicant thet his request has been congi~-
dered but could not be acceded to vide this office Memo No.

47%=A +22/15/2000-Bstt o dated 14 462001 ( copy enclosed e
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13, That with regard to para 4(k), the respondents
beg to state that the applicant should obey the order of the

competent authority .

14. That with regard to para 5(a /), the respondents
beg to state that the order dated 762001 ig not arbitrary,
illegal end malafide as the tranafer has been ordered in the
interest of public service and liability of trensfer is also
a condition of service.

Partber, the applicant will also be able to take
Bedical trestiment working et Tinsukiae. Therefore, the |

transfer order may mot be liable to set aside and quashed.

154 That with regard to para # 5(b), the respondentis
beg to state that the order dated 7.6.2001 is not arbitrary,
illegal and malafide. The order of transfer of the applicent
has been issued appling the mind in interest of public servicee.
There is no Govte instruction/rule that six year before the

dzte of retirement of an employee can not be transferred. All

~ the conditions of service are applicable till the date of
~ rgtirement from servicee Therefore, the order of trensfer

- can not be set aside and quasked.

16, That with regard to para 5(c), the respondents
beg to state that 4 it has already stated in para 4(c ) above,
that there is no Govt/instruction/order that the employee

~ cannot be transferred in the widdle of the academic session
of the employee's childrene Therefore, the order of transfer
: dated 76+2001 is not illegal and the same has been issued

. with jurisidiction . Therefore, the order of transfer is not

-1liable to be set aside and qQuashed.
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come to Luwpnaul and- join/take-over
from sxi uqR.Mahantd alt

FrLOR. Lgﬂﬂﬂﬂq,UUmeaohlJr' hoqu
L}alj. of UDC-Cashiar, k.0, Quwahatl
X avall ing nomial JU]HIHQ tima oy
. . . . N " (3
On bhaing relleved by sri p, Kozama,sri d,leathLa,UD Ca”nlﬁ‘
should report for duty a-

aAs U.Dh.C at .K O.Guyahati on t]lu sane forenoen/:
aftemoon, . TR

Transfer/posting of 5ri Leall sheikh and Sri r.Gos uni havé;

made on their own Yeau 5( Aad cost,

They will dlaw anll n‘ev;nt pay and. othar
in thz new placé of posting ?

alleowances aos 'aéﬁ'ﬂié 1ble
Cd ”J‘ L

Ta/Di and joining tim. ste, will Du. ad o tha off 1c1al .at'“" :
Sl.Ho. 1, 7,“/1“9(),0,:[0,]]. Ho ’1’\/1n mumnw} time atd. will be (.nf-lt_],gd
o the cofficial at &1.c. 7 & 9 as ths posting: /LLuﬂ sfars havae b ui

nla. e

crdared on their own raogu-gl, Ko. Ta/Da/Jdoining tine cte, widle De

entitled o the official ~t 51.1o. 12 as the posting has boion 0fd~rpd“j;

in the sane office/statio:. _ Co o
Hacae ; B

THRAXY Cnatys/doin g repoitoanay beoaoamt D i oo wa
[ 4] ! , o

T 1
. R
N )‘\. N
N, i )(\ by
) N
N “\A
N .
L .
“ :
T

\«qt Lbr.
congerned,
; Jwahdtl

“The Dy, Ty Lo
- The vy, ..J.LI-\-C cor( i.Z) PRI
/":l-b All L DCcal C"Ffih'"— g
A0 Cazh Hr, k. C.Guwsn

6. all mrqachbo,Loaucu
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NO.43_A,22/15/2000~35tt, Dated 7-6-20013 - ,
: | !
UFPIC& LRDL&J“b 47 of 2001 . . R
[ e e . —_— L ‘,' i
n partial modLf ication of this office order NO. R {
46 of 20601 atcd T.6-2001, the following ol ficials will D2 S {,
rel ifeved £ rom their presen - duties of ‘Ragional GEfice; uuw“’lr\ul - }
gmmediataly instead of 29~ 6200 1L( &) . : f.ook
4. &ri D.sinba, I.I(R 7 N v
: st K : M i
5. sri M.C.NQY 1.7 (On leave ) . i
31 \'113 }“ l\l -\‘J,O\l )Cl(/n . ’ ’ . L .‘.' L ‘ '
4. 8ri PnD,l\iglri,UoD,C ' S
- ! b
Lt S - :. .. r .‘ .
[ v o )
Others ccnd 1L Lons will ramaln unche anced. o N
S
bt i
{
!
/ i
[
‘ N
Ao

( Ko c GHCGH )
o T D IRECTCR '-
JCR'

ASS LD

LR HJ‘.‘J_}LNH[J DL RO

-

xl\ ""_’ .
- J/L.fi.l,lCl( lo concmne\.. '
~ 7 ‘,1“» DY, Dl"C‘C,LOL(l*’ B IC, R Guwahatl
B “The DY DlleC‘uOl‘(R) LQIC R, 0. Guwah ati
_ ”x KL Local QEf ice 1\nnn»\q ers Nl Fmey LOD
- Cashh BX. R.s uuvmlx;.tl :
Aall Bre mchpa,mb ouwahati
Gffice oxder Registel ‘

: ‘“:n« rersonal file concwm,do
/9° Hindi C\,U 1xonuuwuhau1 '
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Dated - 8-6-2001

OFFICE Ciagnp NC 48 of 2001 : |

e e Mt i ey o

In pursugnce
¢ Sl 2001 dated
8lieved/de
of Regicngl
@ instructio

off this office
7~6“2001,the
an o hava baen relieved from
Office,Guwahati in the forenoon of 8~6.-2001,
1 to report for duty as crdered,

Crder No.46 of 2001 and
following Cificialy are

their pregent:

e 8ri Dc.»‘am)'xa,LI( K AL 0. Guwahatd :
2. Sri Meckmhg,lﬁl(Legalj,RQQ-Guwahati( om leave ).,
3. MIrs B,Na9,$updt.,RacéGuwahmti ' -
4, Sri PolaPat

SJAXL, UDC, 1, G G ahati

ASELEPANT DIECTOR
PCR REGCICR AL DINBECTCGK
To

o

,

. , ¢
=Ty Officials concernecd, © - ,
A he Dyﬁbirectozfﬁ?,E$IC,RaC.Guwahati
3 The DyODiregtor(R.},EQIC,KQO“Guwahati
u/4;/Local Cffice Managar

'

e Off Y

W

-

.;/5 loe Ord@xuﬁagistaf Co
< Yersonal f£ils Concexmad, . -
» Hingdi

, Tinsukia /Dhubr@ﬁgilchar
/é,»Cash Br,R.,0, Guyahati -
3

. tr
i CellfgéoaGuwahatl C
“n ." ' v : A”}’l 4
4
4 4
'y ' J
Y
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. oy .
, .
s a0
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IMPLUYEES! STATE IISURAICE CURPCRATICH

REGICNAL OFFICEsHOGRTH EASTERY REGIUI
SN GUWAIIATT=21
No,43-2,22/15/2000=~Estt. Dated 14-6-2001

MEMORZN DUM

Transfer from Guwahatl to Tinsukla vide
Regionagl Office oxder NOo.46 of 2001 -
dated 7-6=2001. .

S Q@ G & @

Subject 3

with reference to his letter dated B 2001
on the above subject,Sri M.Co.liag,Insurance Ingpectox
ie infommed that the Regional Director has exanined
his request and the same could not be xesod acceded
£0 and directed teo the undersigned to advise sri |
M.CeNag,I.I to join immediately after availing
noxmal joining time as per order f£ailing which
~departmental action would be taken against hima

H ’
N
( KoCl.GHOSIH )
ASSISTANT DIRECTOR
FCR REGIWIAL DIRECTOR

To //
I
sri M.C.Nag,
N T Insurance Inspector,
) ) E.S.I.Comporation,
L MY . R,O.Guwahati
\)\.’

e
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'Declamtion'df Permenent 'Home® address reguired. |-

%o be made vnder clavse’l (4) off the Ministry of Home:Affaire:
Hemo Ho:23/85-Estse(A) part II dated 11.10.86, as applicd dng:
the Empioyess® State Insurance Corporation, for purposo of,
Pyavel Concessions to Govt. servants duving regular Leav@e, -

)

.
-
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'Jﬂuhi.y ol Porsonnas, Puby Grthovonoos S Fanalong
’ (Department of Tovsonndl @ Training)
qu Dclﬁi, the 12th June, 1997
OFI'ICE FEHORANDUQ
Sub ;- sting of husbano and wife at ﬁh?«EET€-°Eihi99:;

e R IR PSP - - -

The undersigned is dlrectod to say that on the subjcht
menticned above, Government had  issued detailed guidelines vide,
O No.28034/7/86-Estt, (A) dated 3-4-86, The Fifth Central Pay"

Commission has now recommended .that not only the existing 1nstruc~-“-

tions regarding the need to post husband and wife at.the same - .
station nezd to be reiterated, it has also rescommended that the
scope 0 these instructions should be widened
provision that where posts at the appropriate
organisation at the same station,
ably be posted - together in order to enable them to lead‘a normdl '

level exist in the':

welfare of the Chlldren, P&ﬂPClally: S

femily life and look after the
till the children arc 10 years of age, ' . - , ;yﬁ-fja o
2. The uovernmcnt, after con51dc11ng the matter, has d@c1dadw v

to accept this. recommendation of the Fifith Central Pay CommlsC1on.‘

Accerdingly, it is reitersted that all Minis
strictly adhre to the guidelines laid down in OM No. 29034/7/86~;
Estt. (3) dated 3-4-86 while deciding on the requests for posting’ ?f

hushand . and wife at the same station and should ensure that oUCl”.

posting is 1rva*lablv done, osnoc1ally till their chlldrbn 3re.,«,5w“

\-'

vears of .age, if posts at the aoproleatm level exist- 'in the

organisation at the sama Lutatlon and if no anlnlotratiVV problemu
ST

are ekoected to - rcsult as.a conscqupncco . R Nt ,
o ) ' . 'l‘. ;’l
. i ’.)
3. . It is Lurthpr Clnflflcd Lhat aven in cases whete only, the L:
the concession elaborated in Para 2' )

wife - is a goernmont servant,
of this O.M. would be. adm1351bln to .the govornment aelvant.

l,(

4.7  These 1ngtructionq ~woulo bc app1lCJblé Only o pos Lﬂ*
within the same’ departmont and would not apply on, app01ntmon+

unopr the Central St fFlng SchemufT,- , S
. \ » ‘.“4

"'l[

N ':.

3{ 5 copy of this Dcpartmcﬁé s OM No,u8034/7/86 Esff(A) dathd

" aae e e sremae ..
. . I

to sinclude the ””LL

tries/Departmnent. should‘

H
fe
"’}5 ,’_. -

the husband and wife may 1nvari~f g

i. 4 86 is cnclosed Eor rﬂaav refercnce and gUldance.Q
- . s : A
6. . - Hlnul,vgrslon of "the Omiis'onclosedﬂ L a
. . . SR T .-- ‘:3,& o ,”'j : W
RN g ST e P R ' !
. S S G{arlndor anqi)
e K I .., | J-Oln.t SOch tary to 'Lhr‘ GOVL.' of J.rldla
| SRR SR el.No. 301 1276 L
. . ' . N - "' _‘. “A ' M ' ’
To ! . ot ST SRR AR
. RN v R R
(1) 211 Ministries /Departments of the Covornment of Indin. S
'(2) Department of Wowmen & Child Developmant, v
(3)  Tha National .Commission for Women, 4. Deandayal Upadivvay Marg,
ITC, New Dvlhl. 2 : o ' ' L
S o U
C S . C
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Y/ st

o j_‘)(“ﬂ l ‘| 1 ] ’
\1 OFFTCD MEHORRIDIM . B
Subject % Posting of hushand and wife at the same statioh~w.t . . - f'i‘

la tlon of .3 policy- rogaLulnq the :
OSTL at “hf same pluce ‘of husband and wifa who =srein Govt.
sarvice or in the service of rublic Sector Undertakings has hohn . e

ed in Dorliament and- other forums .on several occasions. 5Govt. ’*;xjﬁ,

tion na"‘be“n that roquc sts of Govt. servants and employees of :
ic sectlr undertakings for posting at tha same tatlon us ujllV P
iv g decifed :
o)

Tha gu LlOD or formu

Q.:(
-

i
. i n ':.. .
_symnathetic consideration, and that wach case 1 P
kecping in v1bh uh@ admlnistratlvn rnqu;rnmontu{ e :

T."a‘ PR

skl

i e

gLvnn th utmost jmmortance to thé“”w,h
ment oF and all waxs ol lif@,l;V““”
gies and DOllCleS are being fornulatod and 1mnl~mcjtcd [o)is ”“?
W Ministries of the Central Govt. to achieve this énd. TL

<

@

1so considered necesqafV’iﬁ have a policy which can enahl2 e .

n emplovad under the Govt.. and:the PUOlL( Sector’ undertaklngo .
/nother on. thc one hand, - &

effoctively.: 1t ig the =-h 7k

e PN A
LS SO In 21
me Ny

D
+3
vy
]

;_vaL, of Inula}rﬂ
< women' otatuf in all scectors

7
5
D O
5)

IIRORS
et o

b

e iy
0w

QJ oD owm

.scharge thelr responsmh1]LLLﬁﬁ~aa?nl£n
roductive workers on the other, more

A

as ﬁo sible and within the
husband and wile
2

o)

oy of tho Govt. that as-LoL
traints of umln’Stratlvc D“‘“hllltv the
Be L 2 the u.mc "iutlon to ena~le them tb-load
y.life: nd to ensure’ Lhe educa ion and welfare of

. S ;~.-_'_.-ir;..- S el v . .
n Feb., 1976 Lhe Lhon Depnrtment of Social #Welfare had’
ircular D.O. lcttar te-.all Ministries . and DopartmnnL~ ,
T them to giVe Qer*ﬂhc honSLdnraLlon to. the question of - b
»and and’'wife, at the same’ utthonc However:' . rﬂalcaonta~;f‘
nu2 to DL'rCCGlVLU by Lhc Departmcnt of~#lomen'’ s delfare;"%
r of Human' RGS“UTCVS Dcveloomont Friom: ‘women' sesking ™
n. of that, LCepprtment: for a posting at the qucg
their u,ﬂanuo_qre posted. 1t has, therafore, now becn
oc Lo lxv down anbr“ﬁd stotement. of pc]idy at least with
ese employees who areunder; tha purview; of' “the Govt..
?1c bACtOL Undertakings.. &n wttnmot has,‘thoroforc, be n made!’
in the following parngr:phovtu lay: Qown . some guidelines; to enable,
the adle conulolllnghautnOthlﬂ‘ o conoldel th-r“quost from the
sgouscs for a nostlno at the. _nmL’Qtatlono,‘At tine out¢et, itomay.,
be clarified that it may ‘hot ha ho"clhldl—o bring eve “y C?tegOTV'”N
pOll(V as zituations:.of :

- The guidelinr~s
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o3 emoloyoac,”Lthln thp ambit of this
TUS ;rd"Tro employment ‘are varied, and. manifcld.
‘ s thuroforc, 1JJuotrat1VC and not exkéuotivo

a1¢ Oth“r’cgae‘ thu‘ adre confrolliqg nuLhorltv
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e clagnenn o aaean chalt woer arina, oand e
Jguidelines for dealinq Wilh wach Ccluss of VDU, are gliven
dDelow 1. - .

,.: ]
t

T
- BN

(i) “here the'spouses helony o ths sqma 311 Tndis Serviee

or two of the A1l Indis Sorvicns namely LAS, IPsh and
Indian Forest Service (Groun 'A'); "’ '

~. The spouse will be posted to the same’ Cadre by Co

providing for a cadre trensfer.of one spouse to the
Cadre of thz other spousz subject to their not
being posted by this process. to their home cadre,
- Postings within the Cadre will,. of course, fall
- - “rwithin the purview of the State Govt.
“here on spouse belongs to one of the A1l India
Services and the other spcuse belongs t

0 one of thes .
Central Services sz _ :

(i)

~- The Qadre controlling autherity of the Central
. Servics may post the officer to the station or .
"if there is no posttin that station, 0 ‘the State |
where. the other spouse belonging to the 1l Indis.
Service is posted, & . o '
(1ii) “lhere the spousas balong to the same Central Sarvice i
."‘ . g N 1 rl"" o
' - . The Cadre, controlling authority mey npost the = ... -
- ' ‘spouses to the same station. s SRR
. . . ~. .1'v “
. . . Y PR
\{ a7 " i) .f L] M
(iv) Where the spouse belongs to one Centrasl Service and o)y
3 : v . . .y ‘ .
' the other. spous~ helongs to another Central Serviar frwy "

: LT

- The spouse with the longer scrvice at a ‘station. .
may: apply te the apvropriate cadre controlling ti&%t

authority and the said autherity may nost the sald'. e

officer «to the station, or if there is no post 1h"iafis

that station to . the State where. .the other spouseﬁ_ﬁg?ﬁu

\ belonging to the’ cther Central ' Service, is posted;gjﬁfﬁ
(v) ~ Where oné spousc belongs to an. all India-Service. and ' u s
the.other. spouse belongs' to. a Public sector "'qﬁﬁ?%fyé
.Undertakings :.. . . i S B SR o
S . v ‘ T v?ﬂ; ;z'
- The spoude emplaved under tha .Public Sector RRTATE

Undertaking may apply to the com
. and said authority may -post +
the staticn, or

" .”!;;:'_
[ aediivd
) Toth e
; . v
: - ’ L R
- : o nad S cdo
. .
E
. !
, . .
r v ¥ .
. ,
13 o { Bl b
N R ;
¢ L3EN .
] , R K
. . 4 -
- o
. \- b -
3 i . 1
i)
2 "
¥
4 u!
i
, oo,
. 4 N
p o

+
WD
»
4

PR A

ety
-

R S

) 3y
petant authoritY'if?ﬁﬁtﬂ,
ne- 581d officor to ‘1%%?§§Wn_
: 1f'there is nc post under the PEU ek
. in that station, to ‘the State where the other L@“?Y”n :
. Spouse is ndotad, : - . i

b



1o a Centeal Soryvies ap? fhe

(vi) | “hera one gpouse b longe 40
Pl -

“ther spouse bolongs to

~ The spouse ciploved undnr the 250 may anply to the
ompetent authority and the goid authorlLy may nost

officer to the Ldtlun or il there is no post

r the P3U in Lhat statien, to the State where ‘

the- Othel'SpQqu is.posted. If, however, the request
cannot ‘be glanten beCQuqe ‘the P53V has'no post in the - -

said statlon State,, tben the “spouse oelonhlng to

he Central Oarvlpe may apply to the. apﬂroprlote : 4
cadre- controlilno authrOJty and the oald aur hor1ty L
may post the said officer toé the station or if there .
is no post in that station, to the state where the S
spouse employed under PSU is posted. :

t}e
unde

(vii) “here one spouse is employed under the Central Govt. . _ .
and the other spouse is employed under the 3tate Govt.

The spouse employed under the Central Govt. may

apply to.the competent authority and the competent
authority may post the said offlicer to the - station

or. ift there is no post in that station to the 3tate ' -
vhere the ‘other spouse is posted. S

J')

5. v will: bk_' an from. (hﬂ‘illu:,lml ions aqgiven above, Lhey #’ “
10 not. cowo‘ all oo«~1h7p categories of, cases which may arise. i ﬁ
In fact it is not- '‘possible . to anﬁlclbat“ all the. categories of o
Cases.. Each case, not covernd by: the above guldellnec will have ' T
to be -dealt with keeping in mind. the' spirit in whichwthege S REE
guldelines have been laid down and the larger objective of S
ensuring thnt a husband and wife are, as far as possible and R
within the constraints of ﬁdenlStr?pr@ convenience, - posted ' o ':
at the same .Ctﬁtlon. : _ R _ N R
' ' S )

6. . Ministry of’F'nanc-n etc. are requested to bring the . 7,

above instructions to tho notice of 31l ndmxnleratlve authorities S

under their contrel and ensure COmpllaQCOn : Vot

r. In so far -as persons serving in I,.dian Audit and Accounts W,
Department are concerned these orders 1r$ue in consultation with . 4.
: ':;"p.“'-,,f'

R

BN

the Comptroller and auditor General of India.

.9

3. . This issues with the concurrence of the Department of’

Public Entcrleseso . ' N

. ~ Hindi versicn will follow.. ' . .
N . : ' ’ Sd,/-'-

: o (Mrs. Aarti Khosla) |3
Joint Secretary to the Govt. of India. .’

-

o)
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partments of the Govt, of India.
(As per standard 1i
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